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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW
DELHI

0O.A. No. 218/2026
IN THE MATTER OF: -
TRIBUNAL ON ITS OWN MOTION
VERSUS
STATE OF HIMACHAL PRADESH AND OTHERS

Reply on behalf of Respondent no. 2,
District Forest Officer, Solan.

RESPECTFULLY SHEWETH: -

Preliminary submissions: -

1.  That the subject matter falls within the jurisdiction of the
Municipal Corporation, Solan, District Solan, Himachal
Pradesh and the Municipal Commissioner, Solan, is the
competent authority to take cognizance of and initiate
appropriate action in case of any alleged violation under
the Himachal Pradesh Municipal Corporation Act, 1994,
Therefore, the Municipal Commissioner, Solan, should be
made proper and necessary party in the present matter,

2. The Forest Department has erroneously made a party as

the Forest Department lack jurisdiction over trees standing

on private land in MC area under provision of the HPMC

Act, 1994 as well as the Himachal Pradesh Land

Preservation Act,1978.

Dy. Cons;ﬂu{rof Foragt

Solan Forest Division
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3. That the plaintiffs have not come to the Hon’ble C
with clean hands as they suppressed the true and material

facts and filed the present suit on false, hypothecated and

imaginary story concocted by them with their ulterior

motives and designs.

That the suit is not maintainable in the present form.

5. That the plaintiffs have no locus standi to file the present

suit,

MAY IT PLEASE YOUR LORDSHIP(S): -

I. That the contents of complaint/ letter petition submitted by

residents of village Seri/Galanag, district Solan, Himacha]

Pradesh, are factually wrong and incorrect to the extent

that Forest-officers have deliberately kept their eyes closed

as the property dealer/ influential person may have fed
them with great handsome money, otherwise he should
have taken cognizance of such illicit felling, which is just

on the road. It is factually incorrect that about 200 Deodar

trees are standing over the land and are being felled

llicitly despite ban on Green felling. It is further denied
that the trees aye being felled illicitly to clear the plot and

huge money s being paid to the Forest department not to

Dy Conservator of Forest
Sclan Forest Divisicn
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raise any iss_uc and great environment loss is being caused
to the area.
. That, as a matter of fact the location of plot is falling
within the jurisdiction of Municipal Corporation, Solan,
H.P. and as per Municipal Corporation Act, 1994
Commissioner Municipal Corporation, Solan is competent
to look after any violation and also competent to take
action/ cognizance in case of alleged violation.
. The replying respondent obtained entire record from the
office of Municipal Corporation, Solan and present reply is
being submitted before your Lordships.
. That one Smt. Sandecpika Goswami is the recorded owner
in possession of the land Comprised in Khasra No.
1119/641/4, 1119/641/7 and 1119/641/8 and she requested
for permission/ NOC for cutting trees on residential plot as
she intends to commence construction work on the plot,
vide application dated 16-04-2024. The copy of
application is annexed herewith as annexure R-1. The
Tree officer MC, Solan had fixed a date for joint
inspection of trees applied by various applicants for felling
permission in the limits of MS, Solan. The copy ij(;int
inspection is annexed herewith as annexure R-2. The

same joint inspection was forwarded to the forest

Dy. Conservator of Forest
Salan Forest Divisiaon

31



. - L
32

v

department for submitting inspection report; the report
dated 06-06-2024 is annexed herewith as annexure R-3.
On the basisl of inspection report Five No. of Deodar trees
were reported on the plot of the owner. The matter was
placed before the Tree Authority Committee, M.C, Solan

on dated 21-10-2024 and it was proposed to obtain the

permission from the Government in this regard. The copy

of proceedings is attached herewith as annexure R-4.The

Joint Commissioner of Municipal Corporation, Solan

forwarded the case 1o The Director, Urban Development,

Shimla, for approval for felling trees in M.C area vide

application dated 29-1 1-2024, which is annexed herewith

as annexure R-5.The Special Secretary, Urban

development, to the government of Himachal Pradesh has
intimated about the approval of felling of trecs vide
permission dated 6" February 2025 the copy of same letter
is annexed herewith as annexure R-6.Thereafter, Tree

Officer, Municipal Corporation, Solan passed an office

order dated 15-03-2025, with respect to the S trees, the

21 copy of the same is annexed herewith as annexure R-7.

- That in similar manper owner Smt. Sandeepika Goswami
also applied for NOC/Permission vide application dated
26-10-2024 with respect to plot in khasra no. 1119/641/5

Dy. Conservetor of Forest
Solan Forest Division
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the copy of application is annexed herewith as annexure
R-8. On the basis of application, a date of joint inspection
of the trees applied in MC, Solan for seeking permission
was fixed by Tree Officer, Solan and copy is annexed
herewith as annexure R-9. And joint inspection report was
called from Forest department, copy inspection report is
annexed herewith as annexure R-10. The Joint
Commissioner, M.C, Solan forwarded the case to the
Director(UD, Shimla vide letter dated 22-03-2025, copy of
the same is annexed herewith as annexure R-11. Similarly
the matter of all the persons including Smt. Sandeepna
Goswami was placed before the Tree Authority Committee
and recommended for obtaining approval from the
Government, the proceedings is attached herewith as
annexure R-12. The Special Secretary to the Government
of Himachal Pradesh conveyed the approval vide letter
dated dated 21-06-2025, copy of the same is annexed
hcre\:vith as annexure R-13. The office order by the Tree
Officer, Municipal Corporation was issued on dated 11-09-
2025, copy of the same is annexed herewith as annexure
R-14,

That from the above referred documents and series

of even it is ample clear that the permission was accorded

Dy. Con&{mor of Foregt

Sclan Forest Divisigy,
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L. . v of the plot. It is further
as per law in favor of owner ol the p
submitted that, since the location of the alleged spot falls
within the limits of the Municipal Corporation, Solan and
as such replying respondent is not having any jurisdiction
with respect to the area.
That, as a matter of fact while cutting the trees qua which
permission was accorded to the owner two trees were also
damaged which were then felled by the owner qua which
show cause notice was issued by the Tree, officer on dated
4-02-2026 copy of the same is annexed herewith as
annexure R-15 and copy of reply to the show cause notice
16-02-2026 which is annexed herewith as annexure R-16,
The Tree Officer on the basis of the reply, with due
permission from commissioner MC, Solan, imposed fine
of rupees 20,000/ for two trees as per HPMC Act,1994 and
also directed to plant 5 saplings in licu of one tree. The
amount was deposited by the owner. The copy of order

dated 03-03-2026 is annexed herewith as annexure R-17

and the receipt of the penalty paid by owner is annexed as

R-18

In addition to this when complaint was made to the office

of Municipal Corporation, Solan and the same was

ntimated for ver; fication to the Range Officer, Solan, the

Dy. Con

_ Servator of Forest
Solan F

orest Division
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verification was done on the spot, statements of the
husband of owner Sh.Arun Singla was also recorded,
which was forwarded by Range Officer, Solan vide report
dated 02-02-2026. The copy of report and statements are

annexed herewith as annexure R-19.

. That on the basis of record the replying respondent had did

whatever was required to be done on the request of
Commissioner, Municipal Corporation, Solan. Since, the
area falls under the jurisdiction of Municipal Corporation,
Solan, H.P. the replying respondent cannot be blamed for
any alleged violations. It is further submitted that as per
record entire allegations are far away from reality and it
appears that some unknown persons have made the false
complaint without verifying the true facts, hence this reply.

It is therefore very humbly prayed that cognizance
may kindly be dropped against the replying respondent, in
view of the submissions made above and in the interest of
justice and fair play.

Place: Svéw ﬂf

[
Dated:- 7/ 7229 1§g§'§ﬁ8ﬂﬁ%’1‘rm{>ﬁomt

' Torest Division

District Forest Officer, Solan

Through counseL
~ ANIL JARYAL
@' Chamber No.109, Block-03
= Delhi High Court.
Email: aniljaryal07@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW
DL

0O.A No, 218/20206
IN THE MATTER OF: -
TRIBUNAL ON I'TS OWN MOTION
VERSUS

STATE OF HIMACHAL PRADESH AND OTHERS.

AFFIDAVIT IN SUPPORT OF WRITTEN STATEMENT

TO THE PETITION OF BEHALE OF RESPONDENT NO.
o

[, Samir Raj son of Shri  Anil Kumar Raj, aged
about 35 years, presently posted at Divisional Forest Officer
Solan, Tehsil and District Solan, TLP. do hereby solemnly affirm
and declare that the accompanying preliminary submissions para
No. 1 to 5 and written Statement  Para No. 1 to 7 has been
prepared and dralied by counsel at my instance and under my
istructions. The contents of the same are true and correct to the
best of my personal knowledge. No part of it is false and nothing

has been concealed there (rom.

[, the above named deponent do hereby verify that

K i

1e contents of my above affidavit are true and correct to the best

of my I)Ul'h‘l]llill knowledee No part ol it is false and ]]()thing has
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To

The Municipal Corporation
Sulan (H.P)

Stuoject: Request for Permis:sion / NQC for Cutting of Trees on Rasidential Plot.

SirMadam,

i, Ms. Sandeepika Goswami, Dfo Mrs. Usha. through mv 2740 rsider Mrs. Raini Singla, resident of Solan

(r1.P.). would like to submit that | own a residential plot situated at Mauja Ser, Tehsll & District Solan (H.P.),
pedteining o Khasra No. 1119/641/4. Khasra No. 111964117 nd Khasra No. 1119/641/8.

I intznd ta commence construction on the above-mentioned plot. However, there are 5 trees existing on the
site, which are required to be removed io proceed with the construction work.

1. therefore, humbly request vou lo kindly arrange for a site inspection and grant the necessary nermission /
NOC for tree cutting at the earfiest.

I shall be highly thankful for your prompt action in this matter,

1"
s Jaals

! hankih‘c_:: you,

Vs faithfully,

Ma“.’t‘ahdéepika Gc_:s#valmi _ X
Threwgh GPA Holder: Mrs. Rajni Singla
Rfo = hsil & District Solan (H.P.)

Mobile: 9216909499
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S. NiW “Type of Trees | NeofTreeson | Noof Treeson | Total number of

i? ? Govt. Land | private Land trees,
R | A S WU 1PN SR S .
#. k Fallen - 1 - -
¥ i T
l‘;‘ h 2 Dry standing 'i'rm,;s_ l - -
3 IFor _I‘,opping;" I’Lirni-ng ' 3 10 - . - 10
4| Green dangerous trees | AT A .
"5 | For Development B RE 23
| " Grand Total 18 18 : 33
' <
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1. Mayor (Chair Person ) 2. Commissioner (M. Solan )
~r
ty - M2 o,
HOl TI%%IQ: ucpllu:ctlhur o 4. Councillor wardmnoed7 (M.C Solan )
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5. Divisional Forest (Mrcc Officer (M.7.. Solan )
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SRRl No: MCS/Tree-2024 A SUDS
' " Ty Office of the Municipal Corporation Solan
. Date: RG~11~ 02y
To
y i . -The Director. + =
L - Urban Developnient. * ©
Shimla H.P
Subject: - Regarding approval for felling of Trees in M.C arca
Sir, '

Please find enclosed herewith the list of trees for felling along with
Resolution No. 30/2024 Dated: 21/10/2024 of the Tree Authority Committee. Municipal
Corporation Solan for conveying the nccessary approval from the Government of’ Himachal

Pardesh.

It is therefore, requested that the sanction /approval may kindly be accorded

at the earlicst please.

4

Encl: As above

Superintends
Nivicional Fores
Suiall Forest Divisiob
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Yours [aithlully

.

Joint Commissioner

: Elunicipul Corporation
< | 3
P an 1.1
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No. UD- F(4)-9/2022 - ¥ n =2 “ K 5 &Y,
Government of Himachal Pradesh e
Department of Urban Development iy 8 g :9

Thc‘Princip al Sceretary (UD) to the

Government of Himachal Pradesh ' bt e s

The Dircctor of Urban Development
Pa}ika Bhawan, Talland, Shimla-2, H.P

I a Dated: Shimla-2 the, é s February, 2025 .
/ il Subject: -  Regarding approvai for feliing of Trees in M.L. arvea.
Sir,
1 am directed to refer your letter No. UD-H(C)(17)-2/2002-11-
22342-43 dated 16 December, 2025 on the subject cited above and 0. ——
convey the approval of the Govemment for felling/removal/lopping of trees
in the limits of the Solan Municipal Corporation in respect of 33 trees both
'on Government and Private ]aqd, the detail of which is as unéler -
S. | Type of Trees No - of Trees | No. of trees | Total
N. on, .. Govt. |on Private number of
Land | Land trees
1. | Fallen Treecs - = -
2. [Dry  Standing| - - =
[rees
For ' 10 - 10 -
Lopping/Pruning
Green Dangerous - 25 -
Trees ' _ _
For Development 5 18 23
activity
4 (Green/Dry”
standing, trees) . 3
G.Total | : 15 18 33 |

Vou are, therefore, requested to take further necessary action
in the matter accordingly.

Yours faithfully,

T

{ P
Commis Y o -
Joi ,‘-’SES\EBt /
omtf.:omrni:sioncr (Saurabh J )]
Superine Saurabh Jassa
; ‘-jjdent . oo
Supermtend<s E_alf_( Q‘al‘,' CCF)/JEA: s @‘”bpccm[ Sceretary (UD) to the
ivisional Foros e Iy (At

| & ’0 r@/‘gs- [{:\‘F sovernment ol Himachal Pradesh

Solan Forest Divisiug
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ndst. No, UD-F(4)-9/2022 "

o P s “&
~Dated Shimla-2, the ¢t L\;.cm-unry, 202« %
m forwarded 10 the Commissi(mcr,

=
I-c
st

Solan, w.rt

Municipaj C“rp‘)f‘utj(,” ¥ -_ *
his letter No, I\»ICS/I‘;-cc..?ozel~9j‘43 dated 29 Novcmbur, 2024 .
or infommtinn, please.
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48 3 NO :MCS/ Tree-2025 ~3 L o N
3 : Office of the rl’Illnlic'ipal Curpgm}iwn . N
P Y Solan dated , [ - % - 259 4 @ -
/-_T:“":A ' o
: / ' QFFICE ORDER 4
£ i In Excreise

F) s Address
| Wa

; of the yower vested under section345 Of H.P Municipal Corporation
Act,1994sand in pursuance of the approval by S[J(;(Tia| Secretary (UD) to the Director of Urban
Devel(:p[’ne:nl Palika Bhawan Talland vide letter N . UD-F(4)-9/2922 dated 6 February2025 and
vide endst. No UD-F(4)-9/2022 .6 FebruaryzZ025 to Commissioner Municipal Corporation Solan the
felling of f"“UWing Irees aermission is here by accorded in favour of Smt. Sand.pna Goswami C/0
G.P.A. Smt. Rajnj Singla W/ 0 Sh. Arun Singla Mauja ser Solan .
‘Mamme (Jfﬁpaait—‘?i}—eév\?hae_the_ tﬁ;];‘t—m;i.;d" o J Detail of tree to bie felled

Wi

Khasra No __Muuja Lancmarlk | épeeci(!s No of | Status .
p rd | l ~ | Trees
. ' no s \
Smt. Sandipka ' 10 1119/641 | Ser Forest Deddar- | 3 Development of
Goswami C/0 G.P.A | /4A19/6 " Solan | road Solan | 11 " Plot
-Smt. Rajni Singla ! 41/7,1119 Peddar - | 2
W/0 Sh, Arun [641/8 ‘ 1A
Singla Mauja ser ‘
Forest road Sclan. ' il
. ' !
| .
b I ]
HIE " Y s~ S

The Permission is subject to the following terms &conditions

L The permission will r2mmain valid for 180 days only.

2 The Applicant has to pay the requisite application& felling fee in the 0/0 The Municipal
Corporation, Solan. .

#, T'he Videography of 7zling may be carried out by applicant & submit soft copy in MC Office.

4 Solan Municipal Corporation will nat be liable to any damage during the execution of the trees
or any dispute during such felling.

The extracted material shall not be allowed to be sold in any case.

Transperration & extrection shall not be allowed before sunrise or after sunset.

The owner have to plant & maintain zt least 30 trees i lieu of one felled tree withiy 60 dav on
his own land or adjoining govt. land ajter completing the requisize codal formalities ag per
the relevant rules & regulation.

8 The Applicant have tc submit undertaling regarding felling of trees as pe
dene in lieu of felling.

! L
).

i
(1)
f ﬁ/\/ Tf‘ﬂ"t'%ﬂicur

Municipal Corporation
LJ_Sulan :
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rmitted and plantation
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son Tree Aut hority MC Solan for in ‘ormation Phease
Com' to: (Inmrmssfnnrr MESolan for Mlormation please,
Copy to: D.Fo. ;

“Caolan forin i’“"-““““ 3

“necessary action Mease Please.,
Copy to. ) Y 5 '
P DM SEDC, Solan iy NCCessay action Please,
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fCWE
L 02224

£ ?'subject: Request for Permission / NOC for Cutting of Trees on Residential Plot.

' -+ SirfMadam.

i Ms. Sandeepika Goswami, D/o Mrs. Usha. through my GPA Holder Nirs. Raini Sinala, resrdent of Solan
{H.P.). would like to submit that | own a residential plot situaled at Mauja Ser. Tehsil & Dfsmct Solan (H.P.).
- measuring 239.00 sa. meters. pertaining to Khasra No. 1119/641/5.

I :ntend ta commence construction on the above-mentioned plot. However. there are 4 trees existing on the

site, which are reguired to be removed to proceed with the construction work,

I, therefore, humbly request vou to kindly arrange for a site inspection and grant the necessary permission /
NOC for tree cutting at the earliest.

I shail be highly thankfui for your prompt action in this matter.
Thanking you,

Yours faithfully,

7 '
. Sandeepika Goswami

Through GPA Holder: Mrs. Rajni Singla
RJio Tehsil & District Solan (H.P.)
Mobile; 9216508499
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N0z MCS/Tree-2024-25- 35l
Office of the Municipal Corporation Solan

Diate: ch;cg ’0?5

The Dircetor
Urban Developmer,
Shimla H.P

Subjeet: - Tiegarding approval for felling of Trees in M.C area

Sir,

Please find enclosed herewilh the list of trees for felling along with
Resolution No. 34 /2025 Dated: 11/02/2025 of the Tree Authority Committee, Municipal
Corporatioa Sclan for conveying the necessary approval from the
Pardecsh,

Govenment of Himachal

[t is therclore, requested that the sanction / approval may kindly be accorded
at the earliest please.

Encl: As above

-
- f’:q - BO#,
\!{5““"“ -‘ W LY i
f a7 LA Yours faithfully
2f =l 10
3 &% Vot L=
‘ - k&"hl' | ¥

# I-J'oint onrmissioner
b R ctpal Corporatinn
< 1
i : olan .H.P
Superintend 2 & H.
U'!Iz'i::.un:ut Forest Uhilice
Solan Forest Dhavisivl
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7 Format
1‘;)’1‘*? of No Of  [No OF  |Total |
rees Treeson | Trees on number of
". Govt. Private . |trees
| Land Land
Fallen - - T T A
Dry Standing . s Bl i iR EE I
- Trees B - -
1 3 For v 2 '
1 Lopping/Pruning i ) -
‘ 4 Green 12 3 15 3
. dangerous Trees L |
I's For Development | - 9 9
\ Aactivily T WS & |
1 G. Total | o 12,_. . 14 B 2_(3_

erson| 2.Carnmissioner (IV1.C Solan )

A . i m /
1. LlL%’alflﬁam R Lq.»\i-&

ol ;
3. Distt !-&orticulture Officer eillor (M.C Solan)
| 2.3

5, Divisional Fore.r%:?f;:-ar {Tree Officer)

Superintend®n
Divistond] Forest Othice
Solan FFoiest Diviswon
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- a?_ Pumeave - lsro
60 No. UD- E(4)-9/2022
PR Government of' 1 limachal Pradesh
,‘f ‘ Department of Urban Development
\ From

The Principal seeretary (UD) to the
Government of Timachal Pradesh

! L
! Dircctgy = To " Date ., :,)«,]7.4(73"/
he Direetor of Urhan Development 2, e

JC (F&A'). Palika Bhownn, Talland, Shimla-2, 11.0°\. . i L
XEN/JSA et

{:
S48 Dated: Shimla-2 ihe, ) June, 2025
£p T
AO{*{I{'&O' Subject: - Regarding approval for felling of Trees in M.C, area.
j \ / Sir.
\\ I am direeted (o refer your lelter No. UD-I-I(C)(I?)QQOUZ—II-
' 1444-45 dated 17™ June, 2025 on he subject cited above and 1o convey the
L approval of the Government for [elling/removal/lopping of trees in the limits
/ of the Solan Municipal" Corporation in respect of 26 trees both o
(8- Government and Private land, the detail of which is as under :-
; —_—
£ B S. [ Type of Trees No of Trees on [ No, of trees | Total number
f >IN Govt. Land on  Private | of trees
J;;L— :r}’f Y7 Land
: 2 — o -——-._._____1____“
: Fallen Trees 4 |
Gt — 7
h—__‘"'"“——‘_‘_“"""—————;-—
3 - 15
e
9 9
we! aclivity
’ (Green/Dry '
standing trees)
-'\“-,————ﬁﬁ-——-—-______
- ) ATy
You are therefore, ro o r— =
. ’ > Tequested 1o take further no :
In the matter accordingly, i Hecessaty aclion

Yours l‘ailhfully,

(Sau abh Jassal)

Special Secrclary (UD) to the
OvVernment

' of Himachal Pradesh
superimr:ndc!“%mM\

i o o (¥ scanned with OKEN Scanner
vis i
L Solan Fores\ Divisiot



NO :MCS/ Tree-2023 —8~ Amn exiie~ R- “‘f

Office of the Murnicipal Corporation
Solan dated .iuiaiiiicmm

OEFICE ORDER

in E‘:“:'r:i-"'_e ¢ the pewer vested under secticn345 Of 1P Municipal Corporation Act,1994 and in pursuance of
the -:?!»“"'-‘ "l . Specal Secrstary(UD)to the Govt.of H.P vide letter No, UN-F(4)-9/2022 dated June 2025 and vide,
Endst Mo UD-F[£)-2/2022 cated Shimia 21t June 2025 to Commissioner, IC Sofan. The felling of trees permission is '

h; N -y zeeerded in favour uf Smt. Sandipika D/O Smt. Usha C/0 Smt. Rajni Singla ward No .10. Tehsil & Distt. Solan
LH.E.

{la - ' Area Where the tree is situated —‘ Detail EJ_f tree to be felled
me Cf |

!—':y\iran: & .
\guress ' .

i C/2 St . Rajni

| o . 1 Tehsil &
| Ditit.  Solan
i HI.

'. t
. |

“! V/ard \ Kihasra No Mauja Landmark pecies | Noof | Status
- |_ne | Trees
.1 'l |
e L E it i i
5 T f‘a“d‘Pl"a 10 640 , 1119/ ¢4if 5 | Ser Ivear Shimla Vet ]Devdar | 3 Development of
} D70 Smt Uﬁhﬁ\ solan Tank road Solan . /L Pt Plot
| Sirsla ward Mo . \

Tha Fermission is subject to the following terms &conditions Sl
1 *“he perrmssion will remain vzlid for 180 daysonly. - '
2 The Applicant has to pay the requisice application& felling fee in the o/o ‘The Municipal Corporation, Solan.
— 3 TheVideography of fellingmay be carried out by applicant & submitsoft copy in MC Office.
4 %olan Municipal Corporation will not be liable to any damage during the execurion of the trees or any
~ dispute during such felling.
5 The extracted material shall not be allowed to be sold in any case.
6 Transportation & extraction shall not be allowed before sunrise or after sunset .
7 *The owner Fave to plant Lmaintan atleast 30 treesin lieu of one felled tree within 60 day on
o / his own land or adjoining govt. land after completing the requisite codal ‘ormalities as per
/ the relevant rules & regulation.
8 The Applicant have 10 submit undertaking regarding felling cf trees as pzrmitied and plantation

dope inlieu of f=ling.
jﬂdf)éf’;.} ﬁ.?")' ~ o B
g,a‘i/""* Ko ' 472

Treetflicer

Municipal Carporation N
Solan.
EnlstNe: 989 1639 41 Dated - 11-1-25

Coay to: Chairperson Tree Authority MC Sofan fer information please.
Co9y to: Commissioner Mc Solin Jar inform

s
Q / Tree C;E‘T --
/7 QF’/DJJ \Q)V‘M P Municlp::r Ccrporation

I\ \@\&02 . W b\E’I Salan .

SuparintendT

1‘}:‘1':- vl Vorest b e
Solit Forest Dawvisiol
]
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__.3 o — P'v\y\m -R- “
No. McC/sLN

MTre . -
» Office of the M ¢ Author iy/2025 %.? o

‘ Dated: - oy " PLCOPOrtion Sofn

~ Bels Re Q¢

To

- Sh. Arun Singla
Sto. Late Sp,. Amrit La] Singla

R/o Yillage bayela, p.o. Mashiwar
Tehsil & District Solan,

P
\‘S}I‘bjcct: . Show cause Notic

1994 Jtice against violation of Chapter XX of Municipal Corporation Act

Memo

threas,l all the citizens, including the residents of Solan Municipal Corporation are bound

to prefcrve the trees and not to cause damage (o any tree, in any manner whatsoever, 5o as to enable them
Erow in proper and natural manner. ; :

Whereas, as per section - 339 (Chapter XX of the HP Municipal Corporation Act 1994)
“No person shall cut, damage, destroy, fell or remove any tree of the prescribed class, whether included in
private holding or not, within the Jurisdiction of the Municipal Corporation, except with prior permission
obtained from the State Government under the provisions made in this chapter or any rules made there
under”,

Whereas it has come to the notice of the undersigned that you (yourself or through your
agents or from hired laborer’s ctc) have failed to preserve the trees located on private land on Khasra
No.1119/641/5, 640, (Jamabandi enclosed) forest road, Mauza Ser Solan, ward No. 10 and has caused to
fell 2 trees of deodar without permission of competent authority which is violation of scction 339 & 352
(Chapter XX of the HP Municipal Corporation Act 1994) and any other corresponding laws in force.

Y 'I‘herc.fore, keeping in view the facts as mentioned above & phenomenon of natural justice,
i“ii‘ereby serve upon you to show cause as to why ful:ther ¥egal .acflonfproceedmgs shou!c! not be-lnma.ted
against you. You are hereby directed to file reply of this Il(lll(fe within 10 days after the recelpt.of this notice.
You are further directed to appear in person before unde':mgne.d on 16-02-2026 at 11 AM in MC Office
Solan. In case of non-appearance, further action /proceedings will be ex-parte.

Tree Officer
Solan Municipal Corporation

ﬁ\v

Superiniende
Divisioual ForestOlice —

Salaa Forest Division
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The Tree Officer . E‘.f /6 69 IE
Municipal Corporation Solan 'xﬁ'?é.:q gra 0

L [
Solan, Himachal Pradesh R

Subject: Reply to Show Cause Nolice No, MC/SLN/Tree Authority/2025/876 dated 04.02.2026

Respected Sir/Madam,

with due respect, | submit this reply to the show cause notice issued o me under Section 339 & 352 of the
I-IPI!\.thIpai Corooration Act, 1994,

1. That1 had obtained valid prior permission from the competent authority for felling of trees standing

on my private land in Khasra No, 1119/641/5, 640, Mauza Ser Solan, Ward No. 10. A copy of the
- bermission is enclosed herewith for yaur kind reference.

2. Thatwhile felling the permitted tree, despite taking reasonable care and precautions, the tree

accidentally fell onto two nearby deodar trees due to its height and slope of the land. As a result,
those two trees were severely damaged and partially uprooted.

3. That the fallen and damaged trees blocked the adjoining road and created an immediate safely
hazard for pedestrians and vehicles. Considering the risk to public safety and obstruction to
movement. it became necessary to cut and remove the damaged trees to clear the road.

4. Thatthe said action was taken purely under unavoidable and emergent circumslances to prevent

danger to life and property. There was no intention whatsoever to violate any provision of law
cut any free without permission.

or to

5. Thatl Eéva always respected environmental laws and have never willfullv ca
tree. The incident occurred purely due to unforeseen circumstances during e
work, "

used damage to any
xeculion of permitted

In vigwof the above facts, | humbly reguest your good office fo kingly consider the matter Sympathelically
anfdmp the proposed legal proceedings against me, as there was no deliberate violation on my part,

| assure the authorities of my full cooperation in this maller.

Thanking vou." '
I
Yours faithfully, |
Commissioner
" Joint Crmmissioner
Arun Singla

Cuperintendent

Village Bayela, P.Q. Mashlvar
Tehsll & District S?lan

Suuerisitendes
o as o Vs g
1)’-'(’3‘.-",-14.. :
v IyLvsiunt,

Qolan Forgst Dt
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(.
Py No. Mcsy Tree-2026
Office of Municipa) Corporation Solan
. Solan dated............,.oo
No.... 12026 Dated.3:2.0.3 - Yo £
Py

W‘I}n'cas Smt, Rajni Singla wife of Sh. Aru

I h Singla S/o. Late Sh. Amrit Lal Singla R/o Village Bayela, P.O. Mashiwar
Tehsil & District Solan is iy possession of land bearing Khasra No. 1'119/641/5, 640, 1119/641/4, 1119/641/7,
1119/641/8 in Mauza Ser at Forest road Ward No. 10,

Whereas on receiving the compl

were felled & sawn on a private | i acled but was unavailable, Wherens subsequently
on 28-01-202 i joi '

the land & the timber of the 2 deodar trees were lying o
Whereas Sh, Arun Singla S/o, Late Sh. Amrit Lal Sing]

in his statement to the inspecting team have stated that his wife Smt, Rajni Singla had obtained permission to fell 5

trees vide MC [etter No. MCS/Tree-2025-3185 dated 15-03-2025 and 4 trees vide MC letter no. MCS/Tree -2023-
7959 dated | 1-09-2025,That on dated 25-01-2026 he had en

such felling the tree felled on the adjoining two deodar trees
was blocked and to clear the road he had to cut

n spot,

a R/o Village Bayela, P.O. Mashiwar Tehsil & District Solan

gaged the laborers to fell the permitted tree and during

which were damaged. Because of this the adjoining road
the damaged trees into logs.

That he had cut these two trees without any permission from the competent authority,
Whereas all the timber had been recovered on spotand seized by officials of forest department and given in the custody
of Sh. Ram Singh, Supervisor MC Solan.

Whereas the timber is confiscated in the name of MC Solan as per the provisions of HP MC Act 1994,

‘i;.‘,;m:us letter vide this office Memo no MC Solan/ Tree-2025 /883 dated 04-02

~2026 was written to Superintendent
of Police, Solan for taking immediate necessary action under the relevant provisi

ons of IPC, prevention of damage 1o

public property or any other provision of law/act as applicable in this case.

Whereas show cause notice under section 339 and 352 of Chapter XX of HPMC Act 1994 was issued to Sh, Arun
Singla S/o. Late Sh. Amrit Lal Singla R/o Village Bayela, P.O. Mashiwar Tehsil & District §
replied that while felling the permitted tree, despite taking reasonable care th
deodar trees due to its height and slope of the land. As a tesult, the trees we
blocked the adjoining road. Considering the obstruction caused (o the ped
cut.and remove the damaged tree to clear the road.

Whereas as per section 352 of HPMC Act, 1994 “whoever falls or a

be felled in contravention of the provisions of chapter XX or any rules made (here under without any reasonable
excuse, fails to comply with any order issued or conditions imposed by the tree officer or any other officer subordinate
I : 1 ' >

olan wherein he had
€ tree accidentally fell onyq two nearby
re damaged. The fallen and damaged trees

estrians & vehicles it became neeessary to

bets the falling of any tree or causes any tree to

i ]

guperimendﬂ&-‘?b : : ‘

i
Divisiaiid Furc:‘»tf’tnu
Golan Forest Divitis



~

= _-‘; to him in the discharge of their functions under the provisions of chapter XX shall on conviction be punished with
imprisonment which may extend to two years or with fine of ten thousand rupees or both”.

Therefore, now, in exercise of the powers vested under section 352 of HPMC Act,1994 and in pursuance of the

approval accorded by Commissioner Solan, 1 hereby charge penalty of Rs 20,000/-for felling of 2 trees without

permission by competent authority to Sh, Arun Singla husband of Smt. Rajni Singla R/o Village Bayela, P.O.

Mashiwar Tehsil & District Solan, Also 5 saplings in licu of 1 tree so felled has to be planted by Sh. Arun Singla on

the above Khasras i.c. 1119/641/5, 640, 1119/641/, 1119/641/7, 1119/641/8 owned by his wife Mrs Rajni Singla in

4 presence of staff of MC Solan within 60 days of the receipt of this office order. Tn case he fails to pay penaity within
J days of issuing of this office order, strict penal proceedings may be initiated against him.

Tlﬁ'%ﬁgcr

it _ _ Municipal Corporation Solan
Endst Nojgﬁ?ﬂ.,&éjatcd...ﬁ.?b.—,._g_&— &c&é o -

Copy Forwarded to:
1. Chair;?erson Tree Authority, MC Solan for information please.
2. The Commissioner, Municipal Corporation Solan for information please.

Tru}%%;

ol Municipal Corporation Solan

Superimcnde%_
Divisional ForesttTTe

Solan Forest Division
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| Dated, Solan, the 02~ /0 2. 12026
1‘.?01“ - R. 0. Solan To :- Tree Officer, MC Solan
“nbject :- B

I
—

Regarding unauthorized felling trees at Forest Raad, Mauza
Ser, Solan - reg,

Memo,

Kindly refer to the subject cited above. In this connection, it is
respectfully submitted that on 28.01.2026, on the basis ol a complaint reccived in the office of the

Municipal Corporation, Solan, a joint inspection was conducted at Forest Road, Solan Khasra No.
1119/641/5, 640, Mauza Ser Solan, Tehsil & District Solan, as directed by your good sclf, by the officials
of the Forest Department and Municipal Corporation, Solan (copy of the joint inspection rcport enclosed),

During the joint inspection, it was found that Sh. Arun Singla,
S/o Late Sh. Amrit Lal Singla, R/o Village Baycla, P.O. Mashiwar, Tehsil & District Solan, had felled
two (02) Deodar trees of without obtaining any permission from the competent authority. The said trees
were found converted into sleepers, the details of which are given below:-

S.No. | Species Item (]::!:g::l) (?:':::;) T(I;;clnclt::;s Quantity ‘(:c:]h:::;
1 Deodar Sleeper 2.53 0.15 0.15 3 0.17

2 -do- -do- 241 0.15 0.15 1 0.054
3| o -do- 235 0.15 0.15 5 0264
4 -do- ~do- 2.53 0.15 0.06 7 0.159
"5 | -do- -do- 253 0.12 0.06 2 0.036
5 di o 243 0.15 0.06 1 0.021

Z T “do- 2.53 0.15 0.06 1 0.022

; “do- ~do- 2.53 0.07 0.07 1 0.012

5 = ~do- 1.93 0.07 0.07 1 0.009
=T ~do- 1.90 0.1 0.07 1 0.013
T ) ~do- 1.30 0.1 0.1 1 0.013

= ~do- -do- 1.52 0.1 0.07 1 0.01
13 -do- -do- 1.82 0.15 0.06 1 0.016
Total 26 0,799 m?

Superinte r.dcn&%éq_
Diviciont] ForesT T e

Solun Forest Divesio
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. The recovered sleepers were handed over on Supurdnama to Sh.
2am Sinch, S‘ - Late Sh. Garibu Ram, Work Inspector, Municipal Corporation, Solan (copy of
<yzmurdnama attached).

The statement of the accused, Arun Singla. was recorded.
According 1w the accused, his wife. Smt. Rajni Singla. had received permission to cut 5 trees via letier No.
NCS Tree-2025-3185 (dated 15/03/2025) and 4 trees via letter No. MCS/Tree-2023-7959 (dated
#1109 2023). He claimed that while cutting the permiticd (rees. one lree damaged adjacent trees, leading
‘him to cut the two unauthorizéd Deodar trees. 'he accused has confesscd to his crime and expressed
readiness to pay any fine imposed by the Municipal Corporation. (copy of the Statement enclosed).

The report is submitted for your kind information and necessary
action please. as the said privatc land falls under the jurisdiction of Municipal Corporation Solan.

Encl:- As Above Ra or fieer

Forest Range Solan oﬁ.

Superintende
Divisionul Foress Oulee

Yolan Forest Divisios
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*+ “HE COURT OF BEFORE THE NATIONAL GREEN TRIBUNAL (PRINCIPAL BANCH), NEW DELHL.

A3

suit/ OA.No.  JURISDICTION OF 2026

Inre:-
Tribunal on its Own Motion ..Plaintiff(s) Or Petitioner(s)
.Appellant(s)  Complainant(s)
VERSUS
State of H.P. & Others Defendant(s)/Respondent(s)/Accused Know all to whom these present

shall come that I, Samir Raj, IFS, Dy. Conservator of Forests, District Solan, Himachal Pradesh, Respondents No.2.

The above named Sh. Samir Raj,IFS, DCF Solan, Distt. Solan, HP Respondent No. 2 do hereby appoint Sh. Anil Jaryal
(Advocate) (herein after called the advocate/s) to be my Advocate in the above-noted case and authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately

for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objectiot or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary

or proper for the prosecution of the said case in ali its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.
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To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.
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To take execution proceedings on paying separate fee. ; |
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To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all

other acts and things which may be necessary to be done for the progress and in the course of the

nrosecution on the said case.

To appoiat and instruct any other Legal Practitioner authorizing him to exercise the power and
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authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the

power of attorney on our behalf.
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v agree to ratify and confirm all acts done by the Advocate or

And I/we undersigned to hereb
acts, as if done by me/us to all intents and purpose.

his substitute in the matler as my/ou own

And i/we undertake that I/We or my/our auly authorized agent would appear in court on all

hearings and will inform the Advocate for appearance when the case i3 called.

he advocate of his substitute responsible for the

And I/We undersigned do hereby agree not to hold t ;
urt shall be of the Advocate which he

result of the said case. The adjournment costs whenever ordered by the co

chall receive and retain fer himself.,

nt of the whale or part of the fee agreed by me/us
from the prosecution of the said case
urt, I/We hereby agree that once ,
hatsoever and if the case

And 1/we undersigned do hereby agree thatin the eve
to be paid to the advocate remaining unpzid he shall be entitled to withdraw
until the same is paid up. Tne fee settle 15 only for the above case and above Co
the-fee is paid, | /We will ‘not be entitled for the refund of the same in any case w
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understuod by me on this " bay of June, 2026 Accepted subjcct Lo the terms of the fees.

Client Client
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